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Healda 1Iaarcl po8ed by Dye aad 
Dye latermedfate UDlts 

• 491. SHRI K. MALLANNA: 
SHRI N.E. HORO : 

Will the Mini~ter of HEALTH 
AND FAMILY WELFARE be 
pleased to state : 

la) whether it is a fact that the 
Monopolies and Restrictive Trade 
Practices Commission has requested 
the Government to take note of the 
serious 'health hazards posed hy the 
• almost uncontrolled proliferation' 
of dye and dye-intermediate units; 

Ch) whether Government are aware 
that the country is 'littered' with 
tMse units, haphazardly grown, where 
workers are exposed to grave risks 
to their hedth from toxic substances 
without proper occupation;>.l safety 
measurf's. ; and 

(c) ifso, the reaction of Govern-
ment in this regard ? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
B. SHANKARA!\,\;'IJD): (a) Yes, 
Sir. 

(h) In its report, submitted in 
JURe, Ig8r on thc proposO\I of MIs. 
AIDar Dyechem Ltd. for the mnnu-
facture of dye intermediates at Vapi, 
Gujarat, thc Monopolies ar,d Restric-
tive Trade Practices Commission has 
made these remarks. Teh Commission 
has gone on to refer to the need to 
enforce rigorously the existing legisla-
tive measures aimed at containing 
toxic effects and damage to ecology 
caused by units engaged in the 
manufacture of dyes and dye inter-
mediates. The report has also sugges-
ted that the Government should 
consider enactment of <1 law on the 
lines of til(' Toxic Substances Con trol 
Act, 1976, of the United States of 
America. 

(c) A decision on the suggestions 
made by the Monopolies and Restric-
tive Trade Practices Commission in 
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regard to legislative measures, will 
be taker. keeping all relevant aspects 
in view . 

By its ,'C"" !"Mure, the production 
ol'dyes .-,L·ll ('yc intermediates involves 
discharge of pr.llutants, particularly 
liquid effluents. It is necessary to 
treat th~ effluents suitably so as to 
prevent pollution. Water pollution 
is regulated under the Water (Prrven-
tion & Control of Pollution) Act, 1974. 
Air pollution is regulated·under the 
Air CPreventkm and Control ofPollu-
tion) Act, 198 I. These are adminis-
tered by the State Governments 
concerned. The State GovernmentS 
are being requested to enforce the 
provisions of these Acts rigorously. 

Indo-Nepal talks on Exploitation 
of Water Resources 

*492 • SHRI G. NARSIMHA 
REDDY : Will. the Minister of 
EXTERNAL AFFAIRS I)l" pleased 
to state: 

(a) whether it is a foct tha t Nepal 
has agreed to havejoint ventures with 
India for exploitat;on of water re. 
sourc('s between the two coun trjes as 
a result of talks held between the 
two countries. 

(b) if so, wheth r any positive 
proposal for creatin; reservoirs in 
Nepal for rivers which cause fle·ods in 
India was discussed ; 

(c) whether the question of cons-
truction of Hyde! Projects with joint 
endeavour also figured in the talks; 
and 

Cd) if so, the details thereof? 

THE MINISTER OF EXTER. 
NAL AFFAIRS (SHRI P. V. 
NARASIMHA RAO) : (a) Yes Sir. 
India and Nepal have agreed to 
joint investigations of certain river 
valley projects. 
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(b) ~o (d). Preliminary agree-
ments between India and Nepal 
have been reached on HydeJ Projects, 
proposed on the river Sharda (Maha-
aU) at Pancheswar on the Indo-Nepal 
border and the river Karnali 
(G~ra) in Nepal. These Hyde] 
Projects when fully co~missione? 
would have power generatiOn capacI-
t:es of 2000 and 1600 megawatts 
respectively. In addition t~e~ w0!lld 
provide benefits by way of lrr,gatlon 
and flood regulauo.n to downstre~m 
areas in both IndIa and Nepal. 

Gevernment of India have als<) 
propesed. t() His Majesty's Govern-
ment of Nepal the construction of 
a High Dam on the river Kosi at 
Barakshetra in Nepal. Th:s High 
Dam would not only provide primary 
benefits in respect of flood oon trol 
but also considerable benefits by way 
ofirrigation and generation of hydro-
electricity. The response of His 
Majesty's Government of Nepal to 
ths proposal IS st.ll awaited. In 
~ ddition Government of India and 
Nepal have also been discussing tl: e 
construction of a multi-purpose dam 
on the Western Rapti in Nepal. 

....... Delegation's Visit to China 

.493. SHRI R.P. GAEKWAD: 
SHRI S.B. SIDNAL : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that a 
delegation from India had discussions 
in Beijing recendy on the normalisa-
tion of Sino-Indian relations ; 

(b) whether the two countries 
evolved any formula for settlement of 
disputes between the two cou I tries; 
and 

(c) the outcome thereof? 

TIlE MINISTER OF EXTER-
NAL AFFAIRS (SHIn P. V. 
NARASIMHA RAO) : (a) Yes Sir. 

A detailed statement ha. a~~ 
made in the House on ~mkt, 17, 
19O1. 

(b) It was not our anticipation 
that it would be possible to make 
substantive progress in the first round. 
Fairly wide differences persist, but it 
is hOped that the exchange of views 
could result in a better unden'tarrding 
of each other's positions. 

(c ) In the light of the 't'Ci)ort 
of our delegation we are cOllllidering 
how we can take this mattertctward. 
We may, however, regard the met of 
~he meeting the first on t" is ~ject 
m 20 yean, as a positive step. 'this, 
we underst<;.nd, is also the Chinese 
view. 
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